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CB^TPAL AEMliqXSTRATlVE TRIBUI^AL^i JABALPUR BMCH,- JABALPUR 

Original Application No« 533 of 2001

Jabalpur, this the llth day of May#' 200 4

Hon 'ble  Shri M .P , Sin^i,: Vice Chairman 

Hbn'bie Shri Madan Mohan#/ Judicial Moriber

Dr. P .C , Bansode,' aged about 
57 years, S /o . late  M ,3 .  Bansode, 
Agricultural Technologist & Officer 

Ihcharge, Indian Grain Storage 
Manag'enasit and Research Institute,'
Field  Station,! Jabalpur,

(By Advocate « Shri S .K , Nagpal)

V e r s u s

Union of India,
TIttou^  ; The Secretary,
Ministry of Consumer A££airs 
& Public Distribution,: Department 
of Pood Public Distribution,- 
Kris hi Bhawan, Nev/ Delhi-110 0 0 1 .

(By Advocate - Shri B ,da ,Silva)

0 R D E R (Oral)

Applicant

Respondgits

M«P# Singh,) Vice Chairman -

By filing  this Original Application the applicant has

claimed the follov/ing main relief ;

“a) direct the respondents to grant benefits under 

ACP Sdieme circulated und<^ Dqptt, of Personnel and 
Training OM dt, 9th Aug, 99 Annescure A-2 immediate!-y 
with a ll  consequential b e n e f it s ,”

2 , The brief facts of the. case are that the applicant is

v/orJdng as Agricultural Technologist crade-A Saiior Scale
\

since 14th September,: 1981, He is^\^e to retire on super­

annuation in June,' 200 4. During his 23 years of service the 

applicant has not got even a single  promotion to the higher 

grade. The applicant by filin g  this OA has therefore prayed 

for direction to the respond^ts to grant him atleast one 

^  ^l^^romotion during his oitire caree^. The applicant has
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earlier filed  an Original Application N o , 3 3 2 / 2001#- which 

was decided by the Tribunal vide order dated 23rd May,> 2001 

directing the respondeits to consider the representation of 

the applicant, The respondents after considering the 

r^resaatation  of the applicant rej ected the same. It  is in 

pursuance of this order the applicant has filed  this OA 

claiming the a f o r ^ a id  re lie f .

3 , Heard the learned counsel for the parties and perased 

the recxDrd? carefully .

4 , The main grievance of the applicant is that during last 

23 years of his service he has not been granted even a single 

promotion. Bren the vth Pay Comrrdssion has recommended to 

grant twD minimum prunotions in  the entire service of a 

Governmait servant i . e .  one after ccmpletion of 12 years of 

Service and the other after completion of 24 years of 

service . The Govemmoit after a c c ^ t in g  this reconraoidation 

has introduced the scheme of ACp from 9 .8 ,1 9 9 9 ,  He has 

tiierefore rec]uested that a t l ^ t  he should be considered for 

that proraotion after completion of 12 years of service .

5 ,  On the other hand tiie learned counsel for the 

respondeits has stated that the AGP schane is not applicable 

in the case of the applicait,, as th e AGP scheme is applicable 

to only isolated Group~A posts . After the appoin’tmQit of the 

applicant the recruitment rules have been amended in the 

year 1993, Now tJie applicant is eligible  for next h i ^ e r  

promotion of Deputy Commissioner (S&R) and therefore ’the 

post held  by the applicant cannot be t r ^ t e d  as isolated . 

According to the learned counsel for 13ie respondents^%e 

applicant is in the feeder grade for promotion to the 

post of Deputy Commissioner (S&R).His nane has already beai
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and
included in tJie elig ibility  l is t  for proraotion/as and vinen 

the tu m  coraes,; .he. v/ill be considered for promotion to 

tJrie post of Deputy Commissions^ (S&R) •

6 .  Me have givon careful consideration to the rival

oontmtions made on behalf of the parties and we find  that

the applicant v/as appointed as Agricultural Tedinologist

i . e .  a Groi^-A Senior Scale post in  the pay scale of Bs.

10,1000-15,:200/- on 14 .9 .1 981 *  He has not beei granted a

single  promotion dixring his 23 years of service , .^ te r  the

appoin'traent o f the applicant^the recruitmoit rules in the

year 1993 h ^ b e e n  amoided and this post held by the

applicant now cannot be treated as ai isolated Grade-A post,i

as thisre are promotional avonues to the applicant to the

post of Deputy Commissioner (S&R) . HDWever the applicant

w ill not be  d^le to get any b ® e f i t  of the hicfier post as he

is going to retire v ^ y  shortly i . e .  at the end of June,;

20 0 4 .  It  appears to be a very hard case,, v*iere a person

aftdc putting in more than 23 years of service is not

granted evsi a single  promotion. The Hon 'ble  Supreme Court

i:5)on

in number of judgxaaits has impresS^^e^ ■ the Government to

g ran t  a t le a s t  tv »  p3x>motions to t h e  G o v e m m (^t  servant  in

basis
his oitire service career. It  is on that^the Pay Commission 

has recommended for two promotions to th e Governmeit 

servantyi.e . one a f t ^  completion of 12 years of service and 

the second after conpletion of 24 years of service . On the 

recommendation of the Pay Commission -̂the Government has 

int'rodaced the ACP sdieme on 9 .8 .1 9 9 9 . But unfortunats^y
«•

th ^  applicant cannot be granted this bsiefit  of ACP scheme 

because it  app(^rs that he w ill be retiring on:superannua­

tion at the end of J m e , 200 4 .
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7 ,  I-fowevear, we hope and trust that the Government will 

find some way out to consider the applicant for his neKit 

higher promotion/financial upgradation and grant him the 

same beEore he r e t i r e  at the sid of June, 200 4 .

8* i'Hth the above observation,! the Original Application 

stan<® disposed o f  accordingly. Ho costs.

(E-iadan Mo'h^) 
Judicial Monber

04 .P ,  Singh) 
Vice Chairman
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